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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

-

‘ O.P.N0.68/93

in
0.A.No,502/91
BETWEEN 3

Tl.Mariamna
AND

1. Shri H.M.Vagﬁiy

A

The Secretary”to Govt, of India,

Ministry of Communications,
Dept, of Telecommunicatiens,
Central Secretariat, New Delhi,

2. Shri H.M.¥aghly,
The Director General,
Telecomnunications,
New Delhi,

3, 8ri P.Kameswara Rao,
The Thief General Manager,
Telephones, A,P.,Circle,
Hyderabad-1,"

4. @ri K.Lingaiah,
The Chief Superintendent,
Central Telegraph Office,
Hyderabad, ’

Counsél for the Applicant

Counsel for thé-Respondents

CORAM 3

HON'BLE SHRI A.B.GORTHI s MEMBERHDM

HON *BLE SHRI T.CHAVDRASEKHARA REDDY

s MEMBER (JUDL,)

AT HYDERABAD

Date of Order: 19,1.9a

++ Petitioner/Applicant

«+ Respondents/Respondents,

«s Mr.V.venkateswara Rao

es MI,N,.R . Devraj

.

-



prepare the said scheme, The judgement was dated 26,9,91

LR 2 [ 2 J

Order of the Division Bench delivered by

Hon'ble Shri A,B,Gorthi, Member%hdmn, ).

~

We nave heard Mr,V.Venkateswara Rao,‘Learned
Counsel for the Comtempt Petitioners in C;P.68/92 arising
out of 0.A,502/91, In the judgement in the QA a di;ection
was given to the réSpondents "to absorb the applicants on
8 regular basis in accordance with‘a scheme if there is one,
if there is no scheme now, they shall prepare a scheme to
absorb the PHCPT Attendants™, 8 months time was given to
2
But the Tespondents did not finalise any fresh scheme within

od.
the period £ stipulatken -

2. | As could be seen from our order &t, 15,11.93
: —od

the respondents explain-that the matter of introduction of

a scheme was under active consideration, Consequently

additional time was given to them to finalise the scheme.

3. Mr.N,R.Devraj, otanding Counsel for the respon-
dents has now shown us a letter from the Government of India,
Minisﬁry of,CoMmuniqations, Department of Telecommunications
dated 12,1,94, It is to thé effect that‘iqéompliance B with
the judgement of the Trlbuna%)it was de01ded to bying the
PHCPTAs Wikhin the scope of the ex1§ting sGhemeafgrant of
temporary status and regularlsdtion)hn_‘;;J of the department
of Telecommunications 1989, Unéer the said scheme a casual

labour after serving as such for a specifled period would be -

conferred temporary status which would entall certaln financial
and other benefits, The scheme also refers to the subseguent

regularisation of suwh casual labourers,
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"t 13 sri. H.M.Vaghly, Secretary to Govt. of India, Ministry
_of _Cemmynications, Department of .-Telacommunications,
- Cantral Secretariat, New Dalhi.
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,, 3+ Sri, P.Kameswara Rao, Chiaf General Manager, Telephonss,
A.P.Circle, Hyderabad-1.
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4, Sri. X.,Lingaiah, Chief Superintendent, Central Telegraph
a0t v OFfiice; Hyderabad.r ¢ _1.. ¢ 42 o .
_ S« Dne copy to Sris«V.VenkatesaraiRae, advacata, CAT, Hyd.
L. ‘. 6._ -Gne -I;Dpy tD 5I'i. N.ﬁ.oevaraj, ’51‘. 'CGSC, EAT' Hydt
7. 0One copy to Library, CAT, Hyd,-'
8. One spare copy.
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s 3 .o
4, - Mr,V.Venkateswara Rao contends that the
respondents did mot truly comply with eur judgement by
not introducing a fresh scheme for the regulariéation/
absorption of the PHCPTAs of the TelePhone ?gpartmqnt.
He further asderts thatfit ‘would no£ be proper. for the
respmndents to bring the PHCPTAS within the Scope of the
scheme governing the grant of temporary staf’s/regulurisation
. . to casgual labour‘ers.c He fnrther states that even in the
manner of the 1ntroduction of the schem; the TYespondents
did not att fairly in that, there is no prov;sion to give
. . the benefit of the existing scheme to the PHCPTAs with
retrospective effect,gi.e. the daté of their initiel

engagement., ,

*
T M

5. | ... The various C9§1t.entit?n§ xa.isgd._t;y.. Mr.v'.venkateS-
wéra Rao could more appropriately form part of a fresh oA 9 1((
ﬁ?f‘the Comtéapt petitioners ﬁEfii aggrieved by the‘gontenig, £
of the ncwly e**ég;a&gg;:im._ So far as tﬁe CP is-concerned

we are satisfied that the regpondents while bringing the .
PHCET%S.within_the_s¢0pe,0£ the g;ready eristing scheme for
casual labourers have sufficiently complied with the judgement
in 0.4,.502/91, |

6. @~ The Comtempt Petition is therefore dismissed

without any order as to costs,

F‘ -
(T .CHANDRASEKHARA R
Member (Judl,) . . Member (Admn, )
| Dated s 19th Janusry, 1994
l {Dictated in Open Court)
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: THE HCH'5LE ME,J SITICE iféi\TEELADPI RAQ
N : ' VICE~CHAT EMAN

AN
THE HOW'BLL MR A ¢ BGORTHT sMEMBER(A) - !

. : : . AND
) . . ]
THE HON'BLE MR,T, CHANDRASEKHAR REDDY
: : MEMBER( J)
AN P
THE HON'BLE MR.R.‘ GARAJAN :MEMBER(:)
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Adn 'ttecz and Interim dlrectlons
issded.

b - . L“"- ‘lt_}c'ﬂd.
DJ_SFH.‘.'..SSed as withdrawn.
~'Dismissed for default,
Re jeq¢ted/Crdereq. ,
No~erder 2s to costs, @ , - . '
, | t \,L
pvm . o = el
| ' gy u*:“iiminisiaatwe Tribs

| ; | ' R ‘ § (;answiu%:ﬁ?ﬁ ﬁl\
A | L | % '7FEB\99'*

pENCH:

| " T lﬂYﬁﬁRp‘BAD

sl






